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26. In the last para of the said letter, it has been specifically mentioned that OP-1 will cooperate 

with only those agri-input companies who sell their products through offline mode. The 

DG observed that during the course of investigation, Mr. Manmohan C. Kalantri, President, 

AIDA (OP-3), did not deny that the association forced the online agri-input retailers to 

discontinue their online business and when confronted with the contents of the last para of 

the said letter viz., “in the larger interest of the farmer and the food security of a nation, 
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you should stop online sales”, he failed to justify his statement by way of placing any data, 

statistics, effect analysis of the initiative or any other measures taken by the association in 

this regard that substantiate his contention.  

 

27. In reference to this, the investigation gathered copies of certain response letters submitted 

by agri-input companies to OP-1 showing their support to the association’s initiative. The 

copies of the letters from some companies such as Ajeet Seeds Pvt. Ltd., Ankur Seeds Pvt. 

Ltd, Kaveri Seeds Company Ltd, Nath Bio Genes (I) Ltd, Syngenta India Pvt, Ltd, Tulasi 

Seeds Pvt. Ltd, issued to AIDA. The copies of the letters from said companies are 

reproduced below for reference: 
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28. Furthermore, OPs had the objective to achieve 100% success in the initiative of complete 

boycott of sale through online platform. This was corroborated by the communications 

made by Shri Arvind Bhai Patel, National Secretary, OP-1 to its members stating that some 

companies have shown support and agreed to the boycott of online sales and response from 

other companies are awaited so that complete ban is ensured. The copy of the said 

communication is reproduced below:  
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29. Supporting the point above, another undated communication was found wherein OP-2 

thanked its members for their support and encouraged other companies to show their 

support as well. The copy of the said communication is reproduced below:  
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30. Further, during the course of recording of his deposition dated 04.11.2024 before the DG, 

Mr. Manmohan C. Kalantri, President, AIDA (OP-3) was asked “Whether AIDA had 

requested the manufacturers of seed, fertilizers and pesticides companies to stop supplying 

products to online platforms.” He replied in affirmative and stated that “…Yes, based on 

the concerns/issues of farmers, AIDA has requested the agro-input manufacturers 

companies to stop the sale through online platforms in the larger interest of the farmers 

and food security of our nation…”  

 

31. Mr. Manmohan C Kalantri, further in his deposition dated 05.11.2024 stated that “…Yes, 

the Association has discouraged retailers from partnering with or procuring products from 

online platform. AIDA was getting feedback from the dealers that many spurious agro-

input products are on sale via online platforms and many pesticides manufacturers have 

not granted principal certificate to online sellers about their products for further sales. In 

this regard, the association also wrote letters to the Hon’ble Agriculture Minister on 

10.10.2022. Our state association namely, Agri-Input Welfare Association (AIWA) also 
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